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Heard,Mr.R. B.Mohapatra,learned Counsel for the

applicant and Mr.S.C.ROy, learned Standing Counsel (Incomee
Tax) at some length.Hearing is concluded.Judgement is ;
dictated and pronounced in open court vide separate sheets
attached to the case records of 0.A.52 of 1988. This “{‘
application is accordingly disposed of leaving the ’

parties to bear their own costs, N A
Vice=-Chairman

s

Member (Judicial)




